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Preferred Against Order

igh Court'

rN rHE HrGH couRr Fo$"ttr^:JfJE 
oF rELAuamu

r H u R s DAY'If,.HEXII il$J i'?al',i't 
FEBRU ARY

PRESENT

THE

B',:1t"1',s);t1Tflilr'J"'J#:?'h?'LT[i?[i|fi"$
Between:

1M/srndian,?Jffi 'f*?'"ll"Jl'\[f "g;f':'"?'fr Jgfl :lRti^T".[.Fef$f 
fl :

;ffitl#:,!}i'ffi .'srt',xtl
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..-APPELLANTS
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"tfl 

:ffif #,ifl 
l*:.[ti,,#m$:*;#ir,:-,1#-;s:"-#i',,si.'.r:1
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i+ioz ParuPalli Street Siddtl
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Petition under section 151 cPc praying that in the circumstances stated
il:::tll:]:. 

in supporr of the petition, the Hish court may be preased to
2o2s,in the,r,"rllIffil davs in rilins the writ Appear in wp.No.824 oF

lA NO: 2 OF 20;?6

Petition ttnder section 151 cPc praying that in the circumstances statedin the affidavit filed in support of the petition, the Hirsuspend the order dared 14_o? 2;;;;ff, ffJ;:::;t.:"r:::;;r,JHon'ble Single Judge of this Court

lA NO: 1 OF 202Q

counser for the ,{pperant: sRr- yoGESH KUMAR HEROOR

counser for the Respondent Nos. 1]l!, lRr r BALA MOHAN REDD'counser for the Responae;i il. 6&7: sRr rv.inu.lnNcA RAo,
DY.SOLICITOR GENERAL OF INDIA

The Court made the following: ORDER
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OF TELANGANA

rN rHB HrcH couRH8$ffiilf;'

DATED: 26'02'2026

AND

Between:

mi**,t*":;l,,,ffi '=I 
; r q n.,h

Hyderabaa, n'p'1i i;;;;;;tive Director & another APPeIlants

AND

K.Shekaraiah S/o' Late Rajesham & 6 others ResPondents

lMr.YogeshKumarHeroor,learnedcounselappearingfortheHeard rvtr' rugccrr '---^- 
' rr^rr" 1 appearing for

appellants and Mr' T'Bala Mohan Reddy' learned counse

respondent Nos't to 5/writ petitioners'

2.Theinstantwritappealispreferredagainsttheorderdated|4.07.2025

passed by the leamed writ Court in W'P'No'824 of 2025'

\ 3. Learned counsel for the parties, during the course of hearing' fairly submit

that the issue involved in this writ appear has arready been considered by this
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Coun in V/.A.Nos.97, I05 and

16.02.2026, and the said judgment

well.

I88 of- 2026, vide cotnmon judgmenr dated
squarely covers the present writ appeal as

4' The relevant portion of the said judgmenr dared 16.02.20215 passed inW.A.Nos. 97, 105 and I gg of 2026 reads as under:

"6. Tlre question before us is whetherocl ro vaoare tn. ;;":,';:l':J'on"r 
the learned writ cor

Learned cou,rser .,;:T;:;H:"":;::iry or rhe rease *.,.J,,'" ;:l'J:ffi::
fa*s in Nafionar 

"o-.,,_ 
:"':""1t.*':ssors 

have placed decis'

P ar a 29o f rh r : a foresr,, 1""1," ; : :::":: ;:::il;' 
;;;' ;;:::;:f ,*II

"29. As observed by the High Court, the conduct of Respondent I BpCL incontinuing with the occupation of the said nrcmiooo ...r, 
"."

3 I - r 2 -2c og is un becom in* o, u *u*jl'"ffffi ,: ;:I T:tffi :fi:meaning of Articre 12 0f the Constitution of India. we therefore find that whiredirecting the respondents to vacate the said premises and hand over peaceful andvacant possession to the appellant, it wiil arso be necessary in the interests ofjustice' to direct l(espondent l BpcL to pay arrears of market rent from 3r_r2_20og,ti, the
date of delivery of possession at the market rate.,,

They have also placed reliance on decision rendered by a single Bench of this Courtin
w.p.No.25779 0f 2024 dared 13. tt.2024,which became final.

7' In the light of the decision referred to hereinabove in the case of Nationat
company (supra), we are of the view that the issue whether a writ court can direct
tocl or a Petroleum company to vacate the premises upon expiry of the lease period or
ttot is not open tc be raised specifically u'hen the facts are not in dispute. The lease with
IOCL has admittedly expired.

S.lnviewoftheabovefactsandcircumstancesandtlredecisionsreferredto

above.\\,eatetrftheconsideredviewthattlreappellants-IoCLslrouldvacatethesubject

premises 
\atest by ro.oe .zoza. They should ut.o puy trr; aamissiure rent as per trre rentar

r 
12or\) 

t3 SCC 12I
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agreemenr, as revised periodically. tilr the date of their vacaring the subject premises to

the r'vrit p"tition"o tn"tt and their legal heirs)' without fail' 
)osts'"

g.Withtheseobservations,theinstantWritAppealsstanddisposedof.Noc

5. In view of the consensus arrived at, this Writ Appeal is dso disposed of in

rerms of the common judgment dated 16'02'2026 pasled in w'A'Nos'97' 105

and 188 of 2026' The appellant should vacate the subject premises latest by

30.06.2026 and pay the admissibre rent as per the rental agreement' as revised

periodicarly, ti* the date of their vacating the subject premises to the writ

petitioners (lessors and their tegal heirs)' without fait'

there shalt be no order as to costs'

However

To,

Miscellaneous aPPlications pending, if anY' shall stand closed.
)

1

,,TRUE COPY'I SECTION OFFICER

Gas MinistrY of

"ffi,'3'Iffi".:el,?Y

OF INDIA

2.

3.
4.
5.

roPucl
two CD6. CoPies

BM

w

$'i38.'l':t,i,J:PJ"?l
the order dated 16'02'2026 in W'A'Nos' 97'105 &188
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HIGH COURT

DATED :it6tO2t2OZ6

JUDGITIENT

WA.No.7G of 2026

DISPOSINIS OF THE WRIT APPEAL
WITHOUT COSTS
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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

and

The Hon'ble Sri Justice G.M.Mohiuddin

Writ Appeal Nos.97. 105 and 188 of 2026

Datedz 16.02.2026

W.A.No.97 of 2026

Between:

M/s. Indian Oil Corporation Limited
Rep. by its Executive Director,
office at Indian Oil Bhavan, Fateh Bagh'
Moosapet, Kukatpally lndustrial Estate,
Sanathnagar, Hyderabad and 2 others

Mujeebuddin Khan and 6 others

W.A.No.l05 of 2026

Between:

M/s. Indian Oil Corporation Limited
Rep. by its Managing Director
Office at Indian Oil Bhavan' Fateh Bagh,

Moosapet, Kukatpally Industrial Estate,
Sanathnagar, Hyderabad and another

Mohammed Khaled Hussain and 4 others

W.A.No.l88 of 2026

Between:

lndian Oil Corporation Limited
Having its Regd. Office at
Indian Oil Bhavan, G-9, Ali Yavar Jung Marg,
Bandra (East) Mumbai and 2 others

and

and

...Appellants

Respondents

...Appellants

.Respondents

...Appellants

Smt. Koushar Jahan Begum and another

and

Respondents

/.r-/

The Hon'ble The Chief Justice Sri Aoaresh Kumar Sineh
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Comm,on Judgment:

i\{r. Srikanth Kaveti, learned counsel appears for the appellants

in w.A No.97 of 2026; Mr. yogesh Kumar Heroor, learned counsel

appears for the appellanrs in w.A.Nos.l05 -and l gg of 2026:

Mr. T.Bala Mohan Reddy, learned counsel appears for r-espondents

No.l anc 2 i, w.A.No.97 of 2026; Ms. K.Hima Bindu, learned counsel

appears lor Mr. v.Murali Manohar, learned counsel for respondent

No.l in 'w.A.No.l05 of 2026; Mr. Bharath chandra Madas, learned

counsel al)pears for Mr. B.Srinivas Rao, learned counsel for respondept

No.l in w.A.No.l88 of 2026; Mr. B.Mukherjee, learned counsel

appears f,cr Mr. N.Bhujanga Rao, learned Deputy Solicitor General of

tndia for rospondent No.3 in w.A.No.97 of 2026 and respondent No.2

in w.A.No.l05 of 2026 and Mr. Mahesh Raje, learned Government

Pleader fbr Horne appears lor respondent No.6 in w.A.N o.97 of 2026.

2- Thes,: three writ Appeals arise out of separate orders

dated 23.09.2025, 20.08.2025 and 17.t2.2025, passed by the learned

writ court in w.P.Nos.97, 105 and 188 of 2026 respectivery.

3. In these three writ Appeals, cornmon issue is involved. Hence,

they are beirLg heard and disposed of together.

4- The leasc granted in favour of the appellants-tndian oil

corporation Limited (locl) by the writ petitioners (lessors) expired.
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Writ petitioners approached the learned Writ Court against the action

of IOCL in unlawfully occupying the lease premises after expiry of the

lease period. The learned Writ Court, following the decisions rendered

in similar matters, one of them being W P.No.22224 of 2025

dated 20.08.2025, disposed of the aforesaid writ Petitions with a

direction to IOCL to vacate and hand over the peaceful possession of

the subject premises to the lessors within a period of three months from

the date of receipt of a copy of the order in w.P.Nos.l7236 and 20918

of 2025 and within a period of two months from the date of receipt of a

copy of the order in W.P.No.37277 of 2025. Being aggrieved, IOCL

has preferred the instant Writ Appeals.

5. Earlier when w.A.No.91 of 2026 was taken up, learned counsel

for IOCL has brought to the notice of the Court that a similar challenge

is pending in SLP(C).No.1638 of 2026 [Indian Oil Corporation

Limited rep. by its Senior Regional Manager v. Satyanarayana

Lahoti and othersl. order dated 30.01 .2026, passed by rhe Hon'ble

Supreme court in the said SLP, has been produced today during the

course of hearing. The apex court has refused to exercise discretionary

jurisdiction under Article 136 of the Constitution of tndia and

dismissed the SLP. However, on the request of the petitioner-IoCl, the

apex court permitted it to vacate the subject premises by 3l .05.2026
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subject o payment of enhanced lease rent to the respondent provided it

submits an undertaking on affidavit within two weeks before the trial

court that it will vacate the subject premises within the aforesaid time

frame. [l was, however, rnade clear that the view taken by the High

Court shall not be treated as precedent.

6. Th: question before us is whether the learned Writ Court was

right in directing IOCL to vacate the subject land aflter expiry of the

lease period in a writ proceeding. Learned counsel for the writ

petitionerr;/lessors have placed decision rendered on similar facts in

National ,Company v. Bharat Petroleum Corporation Limited and

othersr. Para29 of the aforesaid decision is extracted hereunder:

"29. As observed by the High Court, the conduct of Respondent I

BPClt. in continuing with the occupation of the said premises without
payirrg any rcnt fionr 3l-12-2009 is unbecoming of a statutory
corporatiou, which is a State within the meaning of Article 12 of the

Conr;titutron of India. We therefore find that while directing the

rcsprlndents to vacate the said premises and hand over peaceful and

vacant possession to the appellant, it will also be necessary in the

intcr,:sts of justice to direct Respondent I BPCL to pay arrears of
rnarket rent fiom 3l-12-2009, till the date of delivery of possession at

the nmrket ratc."

They have also placed reliance on decision rendered by a Single

Bench of this Courl in W.P.No.25779 of 2024 dated 13.11 .2024, which

becarne final.

'(zozt) 13 scc 121
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7 . [n the light of the decision referred to hereinabove in the case of

National Company (supra), we are of the view that the issue whether a

writ Court can direct IOCL or a Petroleum Company to vacate the

premises upon expiry of the lease period or not is not open to be raised

specifically when the facts are not in dispute. The lease with IoCL has

admittedly expired.

8. [n view of the above facts and circumstances and the decisions

referred to above, we are of the considered view that the appellants-

IocL should vacate the subjecr premises latest by 30.06.2026. They

should also pay the admissible rent as per the rental pgreement, as

revised periodically, till the date of their vacating the subject premises

to the writ petitioners (lessors and their legal heirs), without fail.

g. with these observations, the instant writ Appeals stand disposed

ofl. No costs.

As a sequel, miscelraneous petitions, pending if any, stand

closed.

APARESH KUMAR SINGH, CJ

Date:1G.02.2026
LUR

G.M.MOHIUDDIN, J


